
LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF  DELHI

REVISED LIST OF BUSINESS
Friday, 27 November, 2015/ Margshirsha 06, 1937 (Saka)

2.00 P.M
1. Question Hour: Starred Questions as shown in the separate list to be asked and replies

given.
2. Adoption of Reports:

I. Shri Rajender Pal Gautam
Shri Girish Soni
to move the following Motion:
“That this House agrees with the First Report of Committee of Privileges (VI
Legislative Assembly) NCT of Delhi presented in the House on 26th November,
2015.”

II. Shri Somnath Bharti
Shri Rajender Pal Gautam
to move the following Motion:
“That this House agrees with the Second Report of Committee of Privileges (VI
Legislative Assembly) NCT of Delhi presented in the House on 26th November,
2015.”

3. Special Mention(Rule-280):- The following Members to raise matters under Rule-280
with the permission of the Chair:-
1. Sh. Raju Dhingan 6.  Sh. Mahender Goel
2. Sh. Kartar Singh Tanwar                   7.  Ms. Alka Lamba
3. Ms. Parmila Tokas 8. Sh. Jagdish Pradhan
4. Sh. Shiv Charan Goel                        9. Ch. Fateh Singh
5. Sh. Rajesh Gupta                             10. Sh. Avtar Singh Kalkaji

4. Paper to be laid on the Table :-
Sh. Manish Sisodia, Dy. Chief Minister to lay the copies of the following Notifications:-
1. Notification No.F.3(22)/Fin(Rev.I)/2015-2016/dsvi/913 dated 16.11.2015 regarding

powers confereed by section 103 of the Delhi Value Added Tax Act, 2004 (Delhi Act
3 of 2005).

2. Notification No.F.3(23)/Fin(Rev.I)/2015-2016/dsvi/914 dated 16.11.2015 regarding
powers confereed by section 102 of the Delhi Value Added Tax Act, 2004 (Delhi Act
3 of 2005).

5. Introduction of Bill :
Shri Manish Sisodia, Hon’ble Dy. Chief Minister to introduce the “The Right of
Children to Free and Compulsory Education (Delhi Amendment) Bill, 2015” (Bill
No.15 of 2015) with the leave of the House.

6. PRIVATE MEMBERS’ BUSINESS
Private Members’ Resolutions :-
1. Ms. Bhavna Gaur to move the following Resolution :-

“This House resolves that the Government should immediately take steps to ensure
the welfare of the workers of the unorganized sectors like the women engaged in
household works, labourers in small shops and street stalls etc.”

2. Sh. Somnath Bharti to move the following Resolution :-
“This House resolves that the Union Government be requested to reverse its decision
of allotting land meant for school purpose at Deen Dayal Upadhyaya Marg to the
Bharatiya Janta Party and instead a school in the memory of Dr. APJ Abdul Kalam
be built on this site.”

Delhi Prasanna Kumar Suryadevara
27 November, 2015 Secretary
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